THE INTEGRATED GOODS AND SERVICES
TAX RULES, 2017°

(:z (’.}'(’I’CiS(’ of the powers conferred by section 22 of
Services Tax Act, 2017 (13 of 2017) read with section 20 of
Government hereby makes the following rules, namely.—

1. Short title and commencement.—(1) These rules m
Integrated Goods and Services Tax Rules, 2017.

(2) They shall be deemed to have come into force on the

June, 2017.

2. Application of Central
Goods and Services Tax Rules,
section 20 of the Integrated Goods a
be, apply in relation to integrated tax as

- 2[3, The proportion of value attributable t
in the case of supply of advertisement services to the Central Government, a

State Government, a statutory body or a local authority, under sub-section (14)
of section 12 of the Integrated Goods and Services Tax Act, 2017, in the absence
of any contract between the supplier of service and recipient of services, shall

be determined in the following manner namely:—
(a) In the case of newspapers and publications, the amount payable for
publishing an advertisement in all the editions of a newspaper OT
publication, which are published in a State or Union territory, as the

case may be, is the value of advertisement service attributable to the

dissemination in such State or Union territory.

Illustration
ch deals with the all the advertisement

t. It has various wings dealing with

various types of publicity. thereof, it issues release orders
to various agencies and entities. These agencies and entities thereafter
provide the service and then issue invoices to ABC indicating the

amount to be paid by them. ABC issues a release order to a newspaper
for an advertisement on ‘Beti bachao beti padhao’, to be published in the
newspaper DEF (whose head office is in Delhi) for the editions of Delhi,
Pune, Mumbai, Lucknow and Jaipur. The release order will have details
of the newspaper like the periodicity, language, size of the advertisement
and the amount to be paid to such a newspaper. The place of supply
of this service shall be in the Union territory of Delhi, and the States of

the Integrated Goods and
the said Act, the Central

ay be called the
22nd day of

s Tax Rules.—The Central

2017, for carrying out the provisions specified in
nd Services Tax Act, 2017 shall, so far as may
they apply in relation to central tax.

o different States or Union territories,

Goods and Service

ABC is a government agency whi

and publicity of the Governmen
In furtherance

n the Gazette of India, Extra., Pt. II,

1. Vide G.S.R. 699(E), dated 28th June, 2017, published i
Sec. 3(i), No. 548, dated 28th June, 2017.

2. Ins. by G.S.R. 1424(E), dated 15th N 2017 (w.r.e.f. 1-7-2017).
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(b)

() @) In the case of hoardings other th

Integrat
grated Goods and Services Tax Rules, 2017 AGBA

Maharashtra Py

Pune and M'unti{,t?: E;_“‘fl%h and Rajasthan. The amounts payable
the State of Ma11:1|':(~1ltlf)lls W.UUId constitute the proportion of value
Maharashtra. Lik;v\;iz :“d which is attributable to the dissemination in
Jaipur editions wouli‘ﬁ H‘Q_‘"“Ulmt payable to the Delhi, Lucknow and
dissemination in thck[_;u}‘.h‘hmk'.”“‘ proportion of value attributable to the
and Rajasthan res wct‘n:(\)]n l"""'}f“‘y of Delhi and States of Uttar Pradesh
Union territory Wil':;c . “L.Y' DEF should issue separate State wise and

se invoices based on the editions.

to the
[

in the case . _

T-shirts et‘;fji}?@”{:ﬁ:‘il:‘tﬂtcrm] like Pmnph'lvls:, l(-._lllul:;,}di.\rivs, calendars,

of such material in a np:_‘y“]b]?‘ for the (hsll“ll‘llllnn .nl a s!wriliv number

advertisement service };ttr .IIC)ZU 'al State or U.nmn ‘lvrn‘lnry‘ is the \".lllh‘ of

Uhisn territory, as th attributable to the dissemination in such State or
’ e case may be.

Ilustration

Com}t;asar?ylz}all—.; f(gfr th: ti&mpaigr‘l ‘Swachh Bharat’, ABC has vny,.w,yd a
kY ipses). £ beI:D éﬂ ;ng of one lakh pamphlets (at a total cost of one
and Rajasthan. In istributed in the States of Haryana, Uttar l’r'.u_lv:eh

. such a case, ABC should ascertain the breakup of the
pamphlets to be distributed in each of the three States i.e., Haryana, Uttar
Ifradesh a:nd Rajasthan, from the Ministry or department concerned at the
time of giving the print order. Let us assume that this breakup is twenty
thousand, fifty thousand and thirty thousand respectively. This breakup
§h9uld be indicated in the print order. The place of supply of this service
is in Haryana, Uttar Pradesh and Rajasthan. The ratio of this breakup
i.e., 2:5:3 will form the basis of value attributable to the dissemination in
each of the three States. Separate invoices will have to be issued State
wise by GH to ABC indicating the value pertaining to that State i.c.,
twenty thousand rupees-Haryana, fifty thousand rupecs- Uttar Pradesh

and thirty thousand rupees-Rajasthan.
an those on trains, the amount

ble for the hoardings located in each State or Union territory,
be, is the value of advertisement service attributable
h such State or Union territory, as the case

paya
as the case may
to the dissemination in eac

may be.

[llustration
aakshar Bharat” has engaged a firm
the Airports in the four metros i.c.,
a. The release order issued by
akup of the amount

ABC as part of the campaign ‘S
JJ for putting up hoardings near
Delhi, Mumbai, Chennai and Kolkat
ABC to IJ will have the city wise, location wise bre : amout

ayable for such hoardings. The place of supply of this service 1s 1l
the Union territory of Delhi and the States of Maharashtra, lam'nl
Nadu and West Bengal. In such a case, the amount a‘clu.\lly !mld
to 1J for the hoardings in each of the fou.r metros 'wﬂl co?\shlntv.
the value attributable to the dissemination in the Union territory of
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(d) (i) 1in the cas

Inte
grated Goods and Services Tax Rules, 2017 (Rule 3

Delhi and the S

respectivel tylltq States of Maharashtra, Tamil Nadu and West tengal

Union lcn--)t- separate invoices will have to be issued State wise and

s itory wise by 1J to ABC indicating the value pertaining to
at State or Union territory.

1) 1 » cas
(i1) ;nntlt‘;ec?)fg;f acfivle‘rtiser_nents placed on trains, the'breakup, calculated
i :iam, f’f the amoun-t payal?le for such adve_rtlsements is
e a vertl.sement‘serwce attributable to the dissemination
ch State or Union territory, as the case may be.

Illustration

, _ABC. places an order on KL for a
rain with regard to the “Janani Suraksha Yojana”. The length of a

track in a state will vary from train to train. Thus for advertisements
to I_De placed on the Hazrat Nizamuddin Vasco Da Gama Goa Express
which runs through Delhi, Haryana, Uttar Pradesh, Madhya Pradesh,
Maharashtra, Karnataka and Goa, KL may ascertain the total length of the
track from Hazrat Nizamuddin to Vasco Da Gama as well as the length
of the' track in each of these States and Union territory from the website
www.indianrail.gov.in. The place of supply of this service is in the Union
territory of Delhi and States of Haryana, Uttar Pradesh, Madhya Pradesh,
Maharashtra Karnataka and Goa. The value of the supply in each of these
States and Union territory attributable to the dissemination in these States
will be in the ratio of the length of the track in each of these States and
Union territory. If this ratio works out to say 0.5:0.5: 2:2 :3:3:1, and the
amount to be paid to KL is one lakh twenty thousand rupees, then KL

will have to calculate the Gtate wise and Union territory wise breakup of
the value of the service, which will be in the ratio of the length of the
track in each State and Union territory. In the given example the State
wise and Union territory wise breakup works out to Delhi (five thousand
rupees), Haryana (five thousand rupees), Uttar Pradesh (twenty thousand
rupees), Madhya Pradesh (twenty thousand rupees), Maharashtra (thirty
thousand rupees), Karnataka (thirty thousand rupees) and Goa (ten
thousand rupees). Separate invoices will have to be issued State wise
and Union territory wi

se by KL to ABC indicating the value pertaining
to that State o Union ter

e of advertisements on the bac
nies etc., the amount payable

g to consumers having billing a
ase may be, is the va

dvertisements to be placed on a

ritory.
k of utility bills of oil and
for the advertisements on
ddresses in such States
lue of advertisement
on territory-

gas compa
bills pertainin

or Union territory as the ¢
service attributable to dissemination in such State or Uni

(ii) in the case of advertisements on railway tickets, the brealfup,
calculated on the basis of the ratio of the number of Railway Stations

in each State or Union territory, when applied to the amount Payable
for such advertisements, shall constitute the value of advertisement
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Ihistration

ABC has i
as 1ssued a
. release orde .
relating to the “Ujjwala er to MN for display of advertisements

from all the Stations in th:g;cm" on the railway tickets that are sold
The place of supply of this qcrva'tﬁs'()'f Madhya Pradesh and Chattisgarh.
’ll"he value of adVertisemeI;t‘ ! ice is ln.Mndhyn Pradesh and Chattisgarh.
in the ratio of the nurmbe ':;LI‘VIICL‘ attributable to these two States will be
fromthe Railways or fmf-l‘ (;]f rallwa.y stations in each State as ascertained
that this ratio is 713 - Z?lt e website www.indianrail.gov.in. Let us assume
hundred and fott, Tl;e - xm]ld the total bill is rupees nine thousand six
and Chattisgarh in this r rtc.a up of the amount between Madhya Pradesh
hundred and thirty ru‘ . 8‘10 of 713:251 works out to seven thousand one
respectively. Separatepineb z?nd two thousand five hundred and ten rupees
to ABC fnaicatin voices Wll.l bave to be issued State wise by MN
g the value pertaining to that State.

(e) in the ca .
) to such r:hgf :‘dyerhsen}ems over radio stations the amount payable
Union territo station, which by virtue of its name is part of a State or
ry, as the case may be, is the value of advertisement service

attributable to dissemination i
on in such State or i - e
may be. Union territory, as the case

Illustration

For an advertisement on ‘Pradhan Mantri Ujjwala Yojana’, to be
broadcast on a FM radio station OP, for the radio stations of OP Kolkata,
OP Bhubaneswar, OP Patna, OP Ranchi and OP Delhi, the release order
issued by ABC will show the breakup of the amount which is to be paid
to each of these radio stations. The place of supply of this service is in
West Bengal, Odisha, Bihar Jharkhand and Delhi. The place of supply of
OP Delhi is in Delhi even though the studio may be physically located
in another state. Separate invoices will have to be issued State wise and
Union territory wise by MN to ABC based on the value pertaining to
each State or Union territory.

(f) in the case of advertisement on television channels, the amount attributable
to the value of advertisement service disseminated in a State shall be
calculated on the basis of the viewership of such channel in such State,
which in turn, shall be calculated in the following manner, namely:—

(i) the channel viewership figures for that channel for a State or Union
territory shall be taken from the figures published in this regard by

the Broadcast Audience Research Council;

ii figures published for the last week of a given qu
) e e calc ¢ the succeeding quarter and at the

used for calculating viewership fo
beginning, the figures for the quarter 1st July, 2017 to 30th September,
2017 shall be used for the succeeding quarter 1st October, 2017 to

31st December, 2017;

arter shall be
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(iii) where such channel viewership figures relate to a region comprising
of more than one State or Union territory, the viewership (igurv;
for a State or Union territory of that region, shall be calculated by
applying the ratio of the populations of that State or Union territory,
as determined in the latest Census, to such viewership figures;

(iv) the ratio of the viewership figures for each State or Union territory
as so calculated, when applied to the amount payable for that
service, shall represent the portion of the value attributable to the
dissemination in that State or Union territory.

Hlustration

QR channel for telecasting an
antri Kaushal Vikas Yojana”
this will be telecast

ABC issues a release order with
advertisement relating to the “Pradhan M
in the month of November, 2017. In the first phase,
in the Union territory of Delhi, States of Uttar Pradesh, Uttarakhand,
Bihar and Jharkhand. The place of supply of this service is in Delhi,
Uttar Pradesh, Uttarakhand, Bihar and Jharkhand. In order to calculate
the value of supplv attributable to Delhi, Uttar Pradesh, Uttarakhand,
Bihar and Jharkhand, QR has to proceed as under—

I. QR will ascertain the viewership figures for their channel in the
last week of September 2017 from the Broadcast Audience Research
Council. Let us assume it is one lakh for Delhi and two lakhs for the
region comprising of Uttar Pradesh and Uttarakhand and one lakh
for the region comprising of Bihar and Jharkhand;

II. since the Broadcast Audience Research Council clubs Uttar Pradesh
and Uttarakhand into one region and Bihar and Jharkhand into
another region, QR will ascertain the population figures for Uttar
Pradesh, Uttarakhand, Bihar and Jharkhand from the latest census;

I[I. by applying the ratio of the populations of Uttar Pradesh and
Uttarkhand, as so ascertained, to the Broadcast Audience Research

Council viewership figures for their channel for this region,
the viewership figures for Uttar Pradesh and Uttarakhand and
consequently the ratio of these viewership figures can be calculated.
Let us assume that the ratio of the populations of Uttar Pradesh
and Uttarakhand works out to 9:1. When this ratio is applied to
the viewership figures of two lakhs for this region, the viewership
figures for Uttar Pradesh and Uttarakhand work out to one lakh
eighty thousand and twenty thousand respectively;

IV. in a similar manner the breakup of the viewership figures for Bihar
and Jharkhand can be calculated. Let us assume that the ratio
of populations is 4:1 and when this is applied to the viewership
figure of one lakh for this region, the viewership figure for Bihar

and Jharkhand works out to eighty thousand and twenty thousand

respectively;
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Uttar Pradesh (one |
thousand), Bihar (e
The ratio is
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Ak :}Cly\} State works out to Delhi (one lakh),
ighty thoul{j 1t(}1! thousand), Uttarakhand (twenty
thus 10:18:2:8:2 (i‘?r;.g).;“;dl“(m'rkh??d (twenty thousand).
this ratio h: } e 27 gl (simplification)
amount pe};:;rf:; b(t' applied when indicating the breakup of the
0 QR by ABC is tyemy g 1S if the total amount payable
five lakh rupees (D 1h(-mty, lakh rupees, the State wise breakup is
rupees (Uttarakh ethi), nine lakh rupees (Uttar Pradesh), one lakh
(Tharkhand) S and), .fOur. lakh rupees (Bihar) and one lakh rupees
Union territ-o €parate invoices will have to be issued State wise and
to that State ?; lefls.e by QR to ABC indicating the value pertaining
nion territ

: ory.
In the . .
cmemac?lzﬁl O(fradvemsements at cinema halls the amount payable to a
screens in a multiplex, in a State or Uni i
. s ni
the case may be, is the valy p on territory, as

) e eyt e of advertisement service attributable to
dissemination in such State or Union territory, as the case may be.

Illustration

VI

_AB? commissions ST for an advertisement on ‘Pradhan Mantri Awas
Yojana’ to be displayed in the cinema halls in Chennai and Hyderabad.
The place of supply of this service is in the States of Tamil Nadu and
Telengana. The amount actually paid to the cinema hall or screens in
a multiplex, in Tamil Nadu and Telangana as the case may be, is the
value of advertisement service in Tamil Nadu and Telangana respectively.
Separate invoices will have to be issued State wise and Union territory
wise by ST to ABC indicating the value pertaining to that State.

in the case of advertisements over internet ![the service shall be deemed
to have been provided all over India and], the amount attributable to the
value of advertisement service disseminated in a State or Union territory
shall be calculated on the basis of the internet subscribers in such State
or Union territory, which in turn, shall be calculated in the following
manner, namely:—

(i) the internet subscriber figures for a State shall be taken from the
figures published in this regard by the Telecom Regulatory Authority
of India;

(ii) the figures published for the last quarter of a given financial year
shall be used for calculating the number of internet subscribers for
the succeeding financial year and at the beginning, the figures for
the last quarter of financial year 2016-2017 shall be used for the
succeeding financial year 2017-2018;

(iii) where such internet subscriber figures relate to a region.comp‘rising
of more than one State or Union territory, the subscriber figures
for a State or Union territory of that region, shall be c.alculate.d by
applying the ratio of the populations of that State or Union tex-'rltory,
as determined in the latest census, to such subscriber figures;

i 18

Ins. by G.S.R. 1256(E), dated 31st December, 2018 (w.e.f. 1-1-2019).
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(iv) the ratio of the subscriber figures for each State or Union territor
as s-o calculated, when applied to the amount payable for thi}:
S(.?I'VIC(_‘,. shall represent the portion of the value attribufablc to th;'
dissemination in that State or Union territory. |

Ilustration

lease order to WX for a campaign over internet

ABC issues a re
number.

reg’arding linking Aadhaar with one’s bank account and mobile
WX ru'ns this campaign over certain websites. In order to ascertain the
state'w1s<? breakup of the value of this service which is to be reflected in
the invoice issued by WX to ABC, WX has to first refer to the Telecom
Regulatory Authority of India figures for quarter ending March, 2017,
as ilhwdicated on their website www.trai.gov.in. These figures show the
service area wise internet subscribers. There are twenty two service areas.
Some relate to Individual States some to two or more States and some
to part of one State and another complete State. Some of these areas are
metropolitan areas. In order to calculate the State wise breakup, first the
State wise breakup of the number of internet subscribers is arrived at.
(In case figures of internet subscribers of one or more States are clubbed,
the subscribers in each State is to be arrived at by applying the ratio of
the respective populations of these States as per the latest census). Once
the actual number of subscribers for each State has been determined, the
second step for WX involves calculating the Stale wise ratio of internet
subscribers. Let us assume that this works out to 81 : 2...and so on. for
Andhra Pradesh, Arunachal Pradesh, Assam...........e.- and so on. The third
step for WX will be to apply these ratios to the total amount payable to
WX so as to arrive at the value attributable to each State. Separate invoices
will have to be issued State wise and Union territory wise by WX to ABC

indicating the value pertaining to that State or Union territory.

(i) in the case of advertisements through short messaging service the
amount attributable to the value of advertisement service disseminated
in a State or Union territory shall be calculated on the basis of the
telecommunication (herein after referred to as telecom) subscribers

in such State or Union territory, which in turn, shall be calculated
namely:—

in the following manner,
lecom subscribers in a telecom circle shall be

(a) the number of te
ascertained from the figures published by the Telecom Regulatory
ite www.trai.gov.in;

Authority of India on its websi
shall be used for

(b) the figures published for a given quarter,
ibers for the succeeding quarter and at the
o 30th

calculating subscrl

beginning, the figures for the quarter 1st July, 2017 t
September, 2017 shall be used for the succeeding quarter 1st
October, 2017 to 31st December, 2017;
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(c) where s i
such figures re

Bor o Staté,t(l)rrc:br(_'late to a telecom circle comprising of more
Shite ar T tcrri:::m :erlrlltory, the subscriber figures for that

e y shall be calculated by applying '

° : y ing the ratic
- };at};gt Ctlor?s of that State or Union territ()rf;f)a}; di’:tcrmined)

st census, to such subscriber figures.

[Mustration 1

In the case
se of .
telecom circle of t}Al‘(szste]ec.o,m circle of Assam, the amount attributed to the
am is the value of advertisement service in Assam.

Hlustration 2

The telecom ci
Pradesh, Meghala;lzcb['()f North East covers the States of Arunachal
of popilations: iof e;chlz?raml Nagaland, Manipur and Tripura. The ratio
be determined and. thi of these States in the latest census will have to
e . e lenom cirde s ratio app%led to the total number of subscribers
subscribers. Separat S0 as to arrive at the State wise figures of telecom
- - _dP e Invoices will have to be issued State wise by the
provider to ABC indicating the value pertaining to that State.

Illustration 3

o iBtC comrrgssmng UV to sgnd §hort mfessaging service to voters asking
o exercise their franchise in elections to be held in Maharashtra
and Goa. The place of supply of this service is in Maharashtra and
Goa. The telecom circle of Maharashtra consists of the area of the State
of Maharashtra (excluding the areas covered by Mumbai which forms
another circle) and the State of Goa. When calculating the number of
subscribers pertaining to Maharashtra and Goa, UV has to—
1. obtain the subscriber fi harashtra circle and Mumbai

circle and add them to obtain a combined figure of subscribers;

II. obtain the figures of the population of Maharashtra and Goa from
the latest census and derive the ratio of these two populations;

[OI. this ratio will then have to be applied to the combined figure of
subscribers so as to arrive at the separate figures of subscribers

pertaining to Maharashtra and Goa;
[V the ratio of these subscribers when applied to the amount payable
for the short messaging service in Maharashtra circle and Mumbai
circle, will give breakup of the amount pertaining to szharashtra
and Goa. Separate invoices will have to be issued State Wis€ by UV

to ABC indicating the value pertaining to that State.
Tllustration 4

e of Andhra Pradesh consists of the
na and Yanam, an area of th
ipers attributable to Telangan
hen calculating the subscribers pert

gures for Ma

areas of the States

e Union territory
a and Yanam
aining to

The telecom circl
of Andhra pradesh, Telanga
of Puducherry- The subscr
will have to be excluded W

Andhra Pradesh.




——cETTI

468H

(d) the ratio of the subscriber figures for each St
calculated, when applied to the amount payab
represent the portion of the value attributable to the

State or Union territory.]

4. T
under su
Act, 2017

()

(b)

(d)

Integrated Goods and Services Tax Rules, 2017 (Rule 3

ate or Union territory as so
le for that service, shall
dissemination in that

t States of Union territories,
and Services Tax

he supply ot services attributable to differen
in the case of—

3) of section 12 of the Intvgmtcd Goods
said Act),

rty, including services

b-section (¢
(hereinafter in these rules referred to as the
services directly in relation to immovable prope
provided by architects, interior decorators, surveyors, engineers and
other related experts or estate agents, any service provided by way
of grant of rights to use immovable pmp'ert_y or for carrying out or

co-ordination of construction work; or
st house, homestay, club

lodging accommodation by a hotel, inn, gue
or campsite, by whatever name called, and including a houseboat or
any other vessel; or
accommodation in any immovable property for organising any
marriage or reception or matters related thereto, official, social,
cultural, religious or business function including services provided

in relation to such function at such property; or
ices referred to in clauses (a), (b)

any services ancillary to the serv
and (o), ’

where such immovable property or boat or vessel is located in more
than one State or Union territory, shall be taken as being in each of
the respective States or Union Territories, and in the absence of any
contract or agreement between the supplier of service and recipient
of services for separately collecting or determining the value of the
services in each such State or Union territory, as the case maybe,
shall be determined in the following manner namely:—

case of services provided by way of lodging accommodation
b or campsite, by whatever name

called (except cases where such property is a single property

located in two or more contiguous States or Union Territories
llary to such services, the supply of

or both) and services anci
made in each of the respective States

services shall be treated as
or Union Territories, in proportion to the number of nights stayed

in such property;

(ii) in case of all other services in relation to immovable property
including services by way of accommodation in any immovable
property for organising any marriage or reception etc., and in

ation by a hotel, inn, guest house,

cases of supply of accommod
me called where such property

club or campsite, by whatever na
is a single property located in two or more contiguous States or

Union Territories or both, and services ancillary to such services,
the supply of services shall be treated as made in each of the

(i) in
by a hotel, inn, guest house, clu

-2019).

1. Ins. by

G.S.R. 1256(E), dated 31st December, 2018 (w.e.f. 1-1

A SRR TN A
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l'l‘.\'“k‘\'li\' ¢ St J 1
States or Un ‘orritor
] on 108, 1 , i
of the immovable property ]h‘””.m" 5, in proportion to the area
() 1 case of servi perty lying in each State or Union Territory;
a. services provide rway of i io
by a house boat or .lm\' il t‘. l?'\ way of lodging accommodation
earices. e supnlwo ~other vessel and services ancillary to such
of the [-U\‘}‘U\‘\li\"t : of services shall be treated as made in cach
the time spent l:~ ‘ll‘“k‘-‘% or Union Territories, in_proportion 1o
Srairar ‘\\-hi ) ‘\-1 the boat or vessel in ecach such State or Union
R tL\' T chs wall be determined on the basis of a declaration
i 1 e effect by the service provider
stration 1: A hotel chain X |

ey in its two t‘\‘tnbli:l:rl\ 1\:‘\‘\:"\‘ X lk)lhlllrgvs a consolidated sum of Rs. 30,000/~ for

y $ S s in Delhi and Agra, wher i i
i< o . and Agra, where 'S 4 ‘
2 nights and the stay in Agra is for 1 nigl gra, vhere the stay in D(.Ihl is for
both in the Union territ & Pl night. The place of supply in thys a5t
DOt e shall be d : \{0:_\ lnt Delhi and in the State of Uttar Pradesh and the
s she » deemed to have rided i i i '
T e State of U have been provided in the Union territory of Delhi

State of Uttar Pradesh in the ratio 2:1 res cia
B ed atio 2:1 respectively. The value of
services provided will thus be apportioned as Rs. 20,000 i I i
S L R, 10,000/~ \ as Rs. 20,000/~ in the Union territory
: ) .
s. 10,000/~ in the State of Uttar Pradesh.

Hlu.stmtwn 2 There is a piece of land of area 20,000 square feet which s
partl‘\'.m State S1 say 12,000 square feet and partly in State 52, say 8000 square
feet. Site preparation work has been entrusted to T. The ratio of land in the two
states works out to 12:8 or 3:2 (simplified). The place of supply is in both S1
and S2. The service shall be deemed to have been provided in the ratio of 12:8
or 3:2 (simplified) in the States S1 and S2 respectively. The value of the service
shall be accordingly apportioned between the States.

Ilustration 3: A company C provides the service of 24 hours accommodation
in a houseboat, which is situated both in Kerala and Karnataka inasmuch as the
guests board the house boat in Kerala and stay there for 22 hours but it also

moves into Karnataka for 2 hours (as declared by the service provider). The place
of supply of this service is in the States of Kerala and Karnataka. The service
shall be deemed to have been provided in the ratio of 22:2 or 11:1 (simplified)
in the states of Kerala and Karnataka, respectively. The value of the service shall

be accordingly apportioned petween the States.
5. The supply of services attributable to different States or Union Territories,
under sub-section (7) of section 12 of the said Act, in the case of—

() services provided by way of organisatior} of a cultural., artis-tic,
sporting, scientific, educational or entertainment everlt, lnC'hl.d'lng
supply of services in relation to a conference, fair exhibition,
celebration or similar events; 0T

(b) services ancillary to the organisation of any sueh events or aesigning
of sponsorship to such events, where the services are supphed'to.a
person other than a registered person, the event 1s.held in India in
more than one Gtate or Union territory and 2 consohdat.ed z}mount is
charged for supply of such services, shall be taken as being in each of
the respective States or Union Territories, and in the absence of any
contract or agreement between the supplier of_ servme and recipient
of services for separately collecting or determining the value of the

services in each such Gtate or Union territory, as the case maybe, shall
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be. determmed by application of the generally accepted accounting
principles. )
Illuelr(ztmn: An event management company E has to organise some
promotional events in States S1 and S2 for a recipient R. 3 events are to be
a consolidated amount of Rs. 10,00,000

organised in S1 and 2 in S2. They charge

from R. The place of supply of this serv

the p‘roportion arrived at by the application
principles is 3:2. The service shall be deemed to have been pr

ratio 3:'2 in S1 and S2 respectively. The value of services provide
apportnoned as Rs. 6,00,000/- in S1 and Rs. 4,00,000/- in S2 .

6. The supply of services attributable to different States or Union Territories,
under sub-section (11) of section 12 of the said Act, in the case of supply of
services relating to a leased circuit where the leased circuit is installed in more
than one State or Union territory and a consolidated amount is charged for

suppl)_f of such services, shall be taken as being in each of the respective States
or Union Territories, reement between

and in the absence of any contract or ag
the supplier of service and recipient of services for separately collecting oOr
determining the value of the services in each such State or Union territory, as
the case maybe, shall be determined in the fo

llowing manner, namely:—
(@) The number of points in a circuit shall be determined in the following
manner:

(i) in the case of a cir
point or place of the circuit and the end
circuit will invariably constitute two points;
(il) any intermediate point or place in the circuit will also constitute
a point provided that the benefit of the leased circuit is also
available at that intermediate point;
(b) the supply of services shall be treated as made in each of the
respective States oI Union Territories, in proportion to the number
of points lying in the State or Union Territory.
[llustration 1: A company T installs a leased circuit between the Delhi and
C. The starting point of this circuit is in Delhi

Mumbai offices of a company C.
and the end point of the circuit is in Mumbai. Hence one point of this circuit
ly of this service is

is in Delhi and another in Maharashtra. The place of supp
in the Union territory harashtra. The service shall

of Delhi and the State of Ma
be deemed to have been provi f 1:1 in the Union territory of

ded in the ratio o
Delhi and the State of Maharashtra, respectively.
[lustration 2: A com en the Chennai,

pany T installs a leased circuit betwe
Bengaluru and Mysuru offices of a company C. The starting point of this circuit
is in Chennai and the end point of the circuit is in Mysuru. The circuit also
connects Bengaluru. Hence one point of this circuit is in Tamil Nadu and two

points in Karnataka. The place of supply of this service is in the States of Tamil
Nadu and Karnataka. The service shall be deemed to have been provided in the

ratio of 1:2 in the States of Tamil Nadu and Karnataka, respectively.
[lustration 3: A company T installs a leased circuit between the _Kol.kate,
Patna and Guwahati offices of a company C. There are 3 points I this circuit

ice is in both the States 51 and S2. Say

of generally accepted accounting
ovided in the

d will thus be

or places, the starting

cuit between two points
point or place of the

) —
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in Kolkata, Patna p i

West Bongal, Biha::gdtjl\:l‘v-vahﬂ'“‘. One point each of this circuit is therefore, |
of West Borgal, Bl —mbct;axﬁ: ‘lhc ]')l‘a(‘c of supply of this service is in the ‘~>t;’1t:-r:
roTided it e b ch 1.l']sz?am. lh’c service shall be deemed to h"‘/“. b‘"'r”'
P ectively, :1:1 in the States of West Bengal, Bihar and Assam,

7. The supply of services .
gnder SUb-sectIijoﬁ 7) gfr‘s';?t;;tt{;buftablc t(? different States or Union Territories,
in respect of goods which are - of the said Act, in the case of services supplied
recipient of services to the ‘qu rLlf]_mmd to be made physically available by the
of the supplier of services orpllr)1 ltLlr-()f §CFV1C9S, or to a person acting on behalf
represented either as the /r in the case ().f services supplied to an individual,
the recipient, which re Uiree(t:;\plent of services or a person acting on behalf of
acting on his behalf chilere b el phy_smal presence of the recipient or the person
of the recipient of Sérvice the location gf the supplier of services or the location
o oG Hii GHE Statesd SIIJS O_ut51de Ipdla, and where such services are supp]icd
respective States or Uni r TmO_n Tgrrltory, shall be taken as being in each of the
each such State and UniO; fglFfrleSf and the proportion of value attributable to
between the supplier of servicef la(r)xlgiyrlterlc'the abS(;ﬂce O'f iy A g
or determining the value of e 1p1f3nt of services for separaﬁe]y col]e.ctmg
O the case maybe, shall be d vices in each such State or Union Territory,

, etermined in the following manner, namely:—

services supplied on the same goods, by equally

(i) in the case of
d Union

dividing the value of the service in each of the States an
Territories where the service is performed;

(i) in the case of services supplied on different goods, by taking the
ratio of the invoice value of goods in each of the States and Union
Territories, on which service is performed, as the ratio of the value
of the service performed in each State or Union Territory;

(iii) in the case of services supplied to individuals, by applying the

generally accepted accounting principles.

[llustration 1: A company C which is located in Kolkata is providing the
services of testing of a dredging machine and the testing service on the machine
is carried out in Orissa and Andhra Pradesh. The place of supply is in Orissa
and Andhra pradesh and the value of the service in Orissa and Andhra Pradesh
will be ascertained by dividing the value of the service equally between these

two States.

[llustration 2: A company C whic
of two cars pelonging to Mr.

h is located in Delhi is providing the service
X. One car is of manufacturer ] and

of servicin . :
is located ﬁi Delhi and is serviced by its Delhi workshop. The other car is of
d is located in Gurugram and is serviced by 1ts Gurugram

rvice attributable to the Union Territory of Delhi and

he ratio of

workshop- ‘
respectivel shall be calculated by applying t
e o pand th)fre invoice value of car A, to the total value of

the invoice value of car ]
the service.

Illustrat _
actor A. A is shooting SOME = .
provides the makeup services 1 Mumbai an

ovide make up services to an

' . keup artist i
ion 3: A makeup . Mumbai and some scenes in Goa. M
i are provided



